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IN THE CELTRAL ADMINISTRATIVE TRIBUMAL, @
JAIPUR BENCH, JAIPIR
* % &

Date of ordei::_ 18-3-1996
OA No, 11%/95

Mehd,., Ishag Khan
.o Applicant

Versus

Union of India and others
.+ Respendents

Mr, W,Wales, Counsel for the apinlicant
Mr. T.P.Sharma, Tounsel for the respordents

CORAM: .
HON' ELE MR, O,P.SHARMA,ADMINISTRATIVE MEMBER

HOIT BLE MR, KATTAN IRARASH, JUDICIAL MEMBER

ORDER

PER HOMN' BLE M. O,P.SHARMA ADMIMNISTRATIVE MEMBER

In this 2pplicatisn under Zection 19 of th: Adwministrative
Tribur®ls Act, 1265, Shri Mehd, Ishag Kh2n hds p@de the
follewing prayerss

" 4. Quach and set aside the impuged 3uspension

order dated 27-12-93 (Annexure A/1), which
suffers from legdl infirmity.

2. Quash anl set azide the Meme of Chargs Sheet
dated Mil, Dec'23 (Apnz:ure A/2) as it new

loses its applicdtion 3nd importance in view

of inerdindte del2y o»f over 14 monthe in
fimalising the inquiry.

3, Direct th=2 Responlents to tredt the inter-
vening pzriod of abs-ence- from the date of
his compulsory retirerment te the d2te of his
reinstatemsnt 23 p=riol spent on duty, with
full pRy #nd @llowarnces with consequential
benefits (as the "applicant's compulsery retire-
ment was whelly unjustified).

4, Directt the resporderts to fettle the following
retirement benefits 2s under:-
i) Rayment towards Gratuity, Provident Fund,

Insurance with further a&ccroudl to these

(E)Aj | ces2/-




NN

~2=-

accounts on the date of the applicant's
supzranmist ion; withent =h3arging 2ny
interest on these,

ii) Paynent of encishrent of ledve on Averiags Ry
sz due, 2s alsy Transfer Grant; Paclking
Allgwance =te, etc.

iii) Peyment or re§ular pensien with =ffact

from 1-1-94 with 3arredrs less amount of
Fe, 26427/~ to D2 3djusted which was
pariito the applicant at the time of
his compulsery retirement without
lialle to,pﬁy_any interest chirges,

iv) FBaynent of Commutiticn of Pension as

per rules,

v) Salary for the month of December, 1993."

2. We hawvs hedrd the ledrped counsel for the pirties

and have pernsel the records,

3. Ho repiy haz been filed ¢ far, However, the
le3rned counsel for the respondents stites 2t Bar ‘
thatyill the pRyments due to the abplicant has been
made, The ledrnsd counSel_for the ?pplicant, however,
states thit the periol from the date of hiz compulfory
retiremsnt to the d3te of rejoining duty h§8 not teen
regulzrised apd p2ymznt therefor his not bzen m@de to
the a&pplicant, He, however, st3tes that he would varify
the Sctual position. For the present, he does not press

this applicatisn in viaw of wh2t h32 been £t3ted by the

4. In the circumstances, permizsion ko withdraw
thiz agplicition is granted with liberty to file

a fresh applicdtion with regird to his griev2nles,
if recessary.
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(Rattan Frakash)
Judicial Member
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Adpiniztrative Member




